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7. 120 .1i .95. Heard Sri D.P.Dhalsamat, 

counsel for the applicant. In this 

O.A. the prayer is for a direction 

to the respondents to pay interest 

18 per annum for the delay in 

remitting the D.C.R.G, to the apalica 

The applicant joined in the service 

the year 1955 and retired on 3D.1l.c3 

on attairiin superanrivation as a 
Deputy 3tatir n Sup en atendent, 

Sakhigopad, in the district of Pun. 

Lithough he retired on 30.11.93, 

a sum of Rs.41,916/ was paid to him 

by a letter dated 7.10.94. The apelic 

arievance is that interest for tI.. ? 

10 per annum be paid to him. For t 

uraose, h filed a p recresenation 
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Nobody is present in the 3ar when the 

Court  
commenced The Lawyers are on trjke 

today. Adjourr to 	Hft 
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the Senior Divisional Personnel Offic1r, 

3outh Easbern  Railway,  iKhurda Road, 

respondent No.3 on 21.2.95. The Senior 

Divisipnal Persormel Officer has forwarded 

a copy of this representation to the 

Divisional Railway Manager who is respndent 

No.2 in this O.A. The applicant states in 

the representation th there was no d lay on his part 

in furnishing all the particulars reqa ding processing 

of his retirnent benef its. He reques ed for pavrn ant 

of interest in his representation whic has not 

been disposed of till today. If the d, lay is 

not attributable to the applicant ani if 

there are no valid reasons under law, 

(the applicant states that there -are 1 no 

disciplinary aroceedLngs pending agai-,A3t him, 

there are no commercial debits against him for 

recovery and all the retirement benefi s have 

been paid excpt the gratuity), law is very 

clear that interest for the delay aftr excluding 

the statutory period should be paid to him. 

Rsoonderit No.3 before whom the representation 

is pending shall dispose of the same wthin a 

period of four weeks from the date of eceipt 

of a copy of this order. The O.A. is 4corainqly 

disposed of. 	
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Member(AdministratiVe). 
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